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THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAL SINGH): Now, the Human
Resource Development Minister, Mr Arjun
Singh, is to make a statement.

[The Vice-Chairman (Shrimati Sushma
Swaraj) in the Chair]
STATEMENT BY MINISTER

Modification to the National Policy on
Education (NEP)—1986

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH) :
Madam, the National Policy on Education
(NPE) was adopted by Parliament in May
1986. A committee was set up under the
chairmanship of Acharya Ramamurti in May
1990 to review NPE and to make
recommendations for its modifications. That
Committee submitted its report in December
1990. At the request of the Central Advisory
Board of Education (CABE) a committee was
set up In July 1991 under the chairmanship of
Shri N. Janardhana Reddy, Chief Mihister of
Andhra Pradesh, to consider modifications in
NPE taking into consideration the report of the
Ramamurti committee and other relevant
developments having a bearing on the
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Policy, and to make recommendations re-
garding modifications to be made in the NPE.
This Committee submitted its report In
January 1992. The report of the Committee
was considered by the CABE in its meeting
held on 5-6 May, 1992. While broadly
endorsing the NPE, CABE has recommended
a few changes in the Policy.

2. The NPE has stood the test of time.
Based on an indepth review of the whole
gamut of educational situation and formulated
on the basis of a national consensus, it
enunciated a comprehensive framework to
guide the development of education in its
entirety. That framework continues to be of
relevance. However, the developments during
the last few years and experience in the
implementation of the Policy have necessitated
certain modifications. The modifications
required have been specified in the paper
"National Policy on Education, 1986—revised
Policy Formulations" laid on the Table of the
House. I also lay on the Table of the House the
report of the CABE Committee on Policy.
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SHRI JOHN F. FERNANDES (Goa) :
Madam Vice-Chairman, the statement is very
short and we have no access to the Committee
report. Though it is tabled, it is not available.
So, briefly I would say that the education
policy of our country is a colonial legacy,
handed over to us by our colonial masters and
for decades together we have been clinging to
the same policies though those people have
left this place and changed their own
policies.

Madam, this education policy is not rele-
vant to the modem times, the changing times.
The very fact that committees and sub-
committees are appointed to review, modify
and rerhodify this policy shows that all is not
well with this policy. Therefore, it-is high
time that we totally replaced this policy aid
came with a new pffKcy, JOUT own”policy,
ratherthan modify the old colonial pency.
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Madam, when this policy was announced,
education being a State subject, directives were
issued by the Central Government to the Kate
Governments. This new policy had a lot of
financial implications for the States whereby
the techning community was entitled to more
remunesation. As no funds were coming forth
from the Central Government to the State
Governments, this policy was a failure. There
was discontent among the teaching community
and that policy never took oft. So I would like
to ask the Minister of Human Resource
Development whether the Centre will
undertake the burden of the financial
implications because most of the States connot
afford to implement this policy financially.
Directives went from the Central Government
to my State Government but those directives
were not adhered to, they were just being
defied, and they said they were only
"directives" from the Centre. So I would
request the hon. Minister to see that provision
is also made, along with the directives, for
assistance to match the financial
implications.

Madam, the second thing that I would like to
tell the hon. Minister is, this report is quite an
outdated report because, in view of the new
liberalized industrial policy, stress has been
laid on self-employment. In view of this, the
1986 National Education Policy becomes
irrelevant and obsolete. 1 want to know
whether the hon. Minister would consider
redrafting this policy in view of the changed
circumstances in the country. That's all.

Thank you, Madam.

SHRIMATI RENUKA CHOWDHURY
(Andhra ftadesh) : Madam, there are a few
specific points which I want to request the hon.
Minister to consider. One is that there is no
policy for the children of Service Officers who
have transferable jobs. I am not talking about
the schooling level; I air talking about entrance
into professional colleges. Quite'often th&
State Government's policy differs -from what
the Centre says. So it happens that when a main
retires and his child 'wants to have admission
into a profe”onal course, they sayyouare not a
resident of the State for the past five years and
so you cannot be admitted. And when
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child goes back to the place where the father
was born or belongs to, then that State says,
since you have not been a resident of the State
for the last five yeras, you are not entitled. So
they become noway children. Madam, I know
it because I myself am a victim of one of
those.

The second factor which I think, as a student
of psychology, very important is, we do not
associate education with recreation for
developments Most of the schools are holes in
the walls and children are growing up there
under the most stressful conditions. Education
today is stress, and this is a medically borne
out testimony because there are more and
more stress-induced disease in the Indian
school-going child. They carry so many books.
They have no outlet. The curriculum that is set
for them at the primary school level is so
cumbersome that they have to come home.
have tuition, do home work and go back, and
as a mother, I object to that.

Then, Madam, we have to have compulsory
vocational guidance and counselling at the 7th
standard in all government schools because
there is a high drop out level even today at the
10th standard, and worse, at the 12th standard,
is the drop-out rate. If we were to give
vocational guidance and counselling, we
would see the aptitude of the child and perhaps
train the child in skills as well as give him
academic qualification so that the opportunity
of self-employment will be higher for them.

Madam, as a woman I am requesting that we
must have an incentive for teachers who recruit
girl-child in the rural area school. We have got
to encourage girls to come into the educational
mainstream. When I go to districts, I find that
there are very few girl-children who are
recruited in the primary schools under the
government education scheme.

Madam, I also want to request for this. This
is something that I have earned'" out
individually as aa experiment. In our small
group of industries we give an education
allowance to our workers', industrial workers'
children. When the school report comes in, the
man takes his salary. It is linked
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to it so that he realises it is important for the
child to be educated.

Madam, there is no policy which is given to
our schools at any point to make the child
aware of the environment and environmental
care. Environment today is if global
concern. If we want the tomorrow's generation
to benefit, they have to learn now at primary
school sections, So, this has a wider umbrella.
The Minister has to evolve a policy whereby
the corporations which allot lands to schools
will see to it that it is mandatory that they have
so many trees, that the children plant trees
every year and that there is an environmental
policy which is given out to children to be
practised constructively.

The other thing that fascinates me is the 12th
class examination which is nothing but torture
for both the child and the parents and the entire
educational system. We know as parents that
we break our arms and legs to educate our
children up to 12th standard. Now we have
schools supposedly equipped to teach our
children to pass the examination that is set by
the Government, approved and acknowledged
to pass the 12th standard. Why then pray, do
our children have to undergo another set of
entrance examination as will be the case for
most children who pass out the ; 2th
examination ? From this month till the end of
June they are appearing for entrance
examinations at various places. The banks
benefit, private tutorials benefit and everybody
else benefits except the parent and the child.
Then, Madam, let the schools be declared as
tutorial centre so that they can teach and
prepare the children to go out and try to take
examinations in uni-verities or schools. But
this thing cannot be done. For the 12th internal
examination of the school they have to pass an
examination, and for the next theree months
appear at various centres. I can understand if it
is a professional course that they are appearing
for. Yes, its requirement is different. But then,
how does your school education equip you to
enter that? So, there has got to be some
connecting factor between these to make a
more comprehensive policy which can be
applicable fo a much larger, broad-based
system.
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Then, Madam, I also request that in view of
the large-looming educated unemployment
that we are left with in the country—this is
something slightly ou':side the hon. Minister's
perspective, but may be ihis may be
mentioned. (Time bell) if the children who
pass out of junior college as it is known, can
go in for compulsory military service for two
years like Europe does, (a) we do give them a
positive goal towards which to work and (b)
we start nation-building. This is very very
vital for us. What we find is that half the
children today do not even know the National
Anthem Madam, I am deeply concerned about
that. Schools have not taken any time off to
apply themselves to that. I know the Minister
made a concrete effort. There was a survey to
try to find out how effective schools were, w
hat measures they were taking to make
children nation-conscious. Madam, perhaps
this would mean that if for two years children
can do compulsory military service, girls and
boys—they may not ever see action—then,
they will know what it is to be a disciplined
Indian, and may be we would work towards a
better country.

These are a few suggestions. Thank you.
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SHRI VIREN J. SHAM (Mabharashtra) :
Madam Vice-Chairman, I would like to begin
by paying my compliments to the then Prime
Minister, late Shri Rajiv Gandhi, for
conceiving the Human Resources
Development Ministry. For education, we
used to have a Minister of Education. But he
conceived the idea of a totality of human
resources development of which education is
an important part. Education is a very
important basis of our national development.

Going back to another Gandhi, Mahatma
Gandhi, he laid a very strong emphasis on
education, started buniyadi talim and a variety
of ideas right from 193C?s. Unfortunately
where are we today ? I was surprised to read
that the NPE has stood the test of time. I think
we have to see to what extent it has stood the
test of time. I would like to ask where are we
today ? The hon. Minister has great
experience in villages, rural areas and urban
areas. 1 have a little experience. But earlier, I
had a rural constituency. You go to villages.
You go to municipal schocls in towns. You
should go really without announcing that a
Minister is coming. It should be a surprise
visit. You will find that at some places there
are no teachers ; there are no facilities in some
; in some there is not even a reasonable roof
above the school ; and where there is some,
you will find a very large number of students
in a class. {Interruptions).

There
TH AYGH T, 0 7 G FT

aify & gAT a1
are a large number
of students in a class which is unmanageable
by any teacher. Really, imparting education
does not take place despite spending large
sums of money—which, in any way, much
less than what it ought to be—and we
should also find out what part of the funds
really goes into training and imparting edu
cation. 1 heard the presentation of a very
learned person a couple of years back which
brought out something like this. T may be
slightly different from the exact fact. This
is it: ___that by AD 2010 India will have

the largest number of illiterates in the

world."
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By the rate at which we are growing, we will
have the largest number of illiterates in the
world. In this context, we have to see how we
are spending the money. Will the hon.
Minister try to look at human resource
development in that sense, We have to see
what the real use of the fund is in imparting
education. Our experience is this. I have a
granddaughter whose father is a Dutchman,
She is four years old. She lives in Holland.
The first thing she does when she gets up in
the morning is to tell her mother, "Get me
ready quickly. I want to go to school." What
happens in our country ? Children cry when
they are taken to school. This is what we have
to look at.

Now, I come to a couple of suggestions that
I want to make. The basis of education has to
be to form a national temper designed to the
national philosophy. We have a slogan, 'mera
Bharat mahan. 1 think larger funds should be
given not only through the Ministry but
through the States because the States have also
to do that, to bring up our children, to create
the real mera Bharat mahan. That can come
only through a proper development and forma-
tion of the national temper. There was a talk
about vocational education and the hon.
Minister has also referred to it. I wrote to the
hon. Minister some four months back bringing
it to his notice that there were two aspects of
vocational education. Firstly, we should give
the them required facilities. Secondly, even
now there is no specific curriculum for
training the teachers who cau give the
vocational education and training. We have
compelled schools to have vocational
education. But the teachers are not qualified or
trained. We will again be spending money,
showing that we are having vocational
education. Will the hon. Minister enlighten us
whether we have designed and put into effect a
curriculum to train teachers in vocational
education and training. If we do not have,
what is the plan of action that we are likely to
make ?

I will take just two more minutes, Madam.
Though we have the second largest population
in the world, in the last ten years, we have
seen that we have won not a single gold
medal, hardly a silver medal
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great, difficulty a bronze medal, in
international events like Olympics or athletics.
Why is it so ? Could we have a definite policy
? Looking at young talent h a part of human
resource development. China does that in a
different manner. We can use our own
methods for training talent for sports, for
athletics and provide proper facilities, playing
fields, gymnasiums, playing kits and the
right kind of guidance.

Madam, lastly, the only answer as I set-to
serious national problems that we have been
facing, particularly during the last 15 years, in
diverse fields, social problems, problems' in
different States the situation of people wanting
to secede from the country, the infighting, the
only answer could be character building through
education in the right.sense of the term,
education as understood by- us or explained to
us by Mahatama Gandhi or by Swami Viveka-
nand and many others. Unfortunately, one gets
an impression that, that part is neglect ed. Is the
hon. Minister satisfied that we are going in the
right direction with the vigour that is required,
after forty-five years of freedom to lead towads
the objective and avoid this great trap of having
the largest number of illiterates in the w.pr.ld, in
this counry ? Thank you! SHRI S.
VIDUTHXTJAV VIRTIMBI (Tamil Nadu) :
'Madam,thank yo'u for having given me this
opportunity participate in this discussion. After
a'long'time,, they have spoken some "naked"
truths./'’Xt the time of independertce”,
"education was" in the State List. '
Subsequently;"it/ was transferred to
the"'Concurrent" List." Spine,, 400 years back,
'one Rbbe't"D'e Nobile came/ to India. When
he"pa'id"a visit Madurai’/' he wrote about the
situation then prevailing. He wrote, "Sixteen
fhotiand students were studying in Madurai(in
Tamil Nadu) all the students-were 'Brahmins
That was the statement made by -Robet* De
Nobil.e some four centuries 'agd. 'After"tfiat,
during" the Britjs*. period,Lord-£rskine founded
the Educational,,,.Policy . Filtration , Theory
according,,,to .which he- emphasised if.we.,
give education, to the upper strata of the
society, automatically, it'will read, the
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lower strain of the society. That was the gist of
the Filtration Theory. By appLying that policy
in India, most probably, the upper castes were
able to get education. All the ills which we are
confronting now are because of these two
policies. Number one is manav Dharnma
Shastra and another is the Filtration Theory
applied by Lord Erskine. The time at my
disposal is very short. The hon. Member Dr.
Pandey, when he was speaking, suggested
setting up of a Hindi University by the Central
Government. if any Hindi-speaking State
establishes a Hindi University, it is a different
matter. !>ut if it is established by the Central
Government, then it is a serious matter. The
Central Government is not a Government
meant only for the Hindi-speaking people. If
they want to establish universities, they must
establish universities in all the languages.
Otherwise, they must leave it with the States.

As far as Kendriya Vidyalayas are con-
cerned, 1 want to submit one thing. In
Kendriya Vidyalayas, unless a person knows
Hindi, he is not going to get an appointment.
That is the present situation. That means, the
assurance given by Pandit Jawaharlal Nehru
has been thrown to the winds. If a person
knows only English, he will not get an
appointment. In Tamil Nadu there is a two-
language formula. [f a person knows only
English and if he applies in Kendriya
Vidyalaya, he won't get the appointment.
Automatically, he is treated as a second class
citizen in India itself. He will become a
foreigner in- Delhi. Another point is, as far as
education is concerned, in some States,
education is being commercialised. In most of
the States it is being commercialised and
because of this commercialisation, the poor
students are sulTering like anything. We have
to save the poor students from this kind of
exploitation. (Interruptions) I hope the
Minister will keep in mind the suggestions
given by me while replying to the debate.

Then Sir, for the last three years, I have
been observing that not a single Tamil book
has been purchased by the Parliament Library.
Is this a Library for Hindi*speak-ing States or
is this a library of the Government of India ?
They are purchasing books
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written either in Hindi or in English. They are
not at all purchasing books written in Tamil,
Telugu, Malayalam or other regional
languages. This is one example how Hindi
language is dominating at the Centre.
Through Navodayas, they wanted to impose
Hindi on the non-Hindi speaking people. T
think, the hon. Minister will take into account
all these things while replying to the debate.
What we want is that the assurance given by
Pandit  Jawaharlal Nehru should be
implemented in letter and spirit. With these
words, I conclude.

6.00 P.M.

SHRI M. VINCENT (Tamil Nadu)
Madam, after the subject of Education has
been transferred to the Concurrent List, the
Central Government is not taking into
confidence the State Governments, but ;t
wants to override all the State legislations on
education and also, through the University
Grants Commission, it is controlling the State
Governments. Now the Centre wants to
encroach upon every field of education, from
primary to technical education. So I would
like to know from the hon. Minister whether
the Government has consulted the State
Governments before formulating the revised
policy or the National Policy on Education,
which States have differed from its views and
whether their views have been accepted.

Madam, the Minister in his statement says,
'‘Based on an indepth review of the whale
gamut of educational situation and formulated
on the basis of a national consensus, it
enunciated a comprehensive framework to
guide the development of education in its
entirety.” But the fact is contrary to it. From
the year 1986 onwards no one in Tamil Nadu
could apply for the posts of teachers in
Central Schools because knowledge of Hindi
was made compulsory for the posts of
teachers. Till 1986 there was no problem. The
teachers of Central Schools hailing from
Tamil Nadu were given President's Medals for
their outstanding contribution, but now by
making Hindi compulsory, the Centre has
debarred them from applying for the posfs of
teachers in Central Schools. Madam, likewise,
the people of Tamil Nadu have been denied
the benefit of the Navodaya
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Vidyalayas because through these schools the
Central Government is trying to impose Hindi
in Tamil Nadu. This violates Article 14 of the
Constitution which grants equality before law
to all citizens. Therefore, I would like to know
from the hon. Minister whether he will
immediately instruct the authorities concerned
to remove this clause making Hindi
compulsory for the posts of teachers in
Central Schools and whether the Government
will start Navodaya Vidyalayas in Tamil
Nadu in accordance with the educational
norms of Tamil Nadu. Madam, with these
words, I conclude.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Shri A. P. Gautam

SHRI MENTAY PADMANABHAM
(Andhra Pradesh) : Madam, after the Human
Resource Development Minister's reply, are
you going to take up the statement of the
Railway Minister ?

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : We will take up only
the statement and clarifications will be sought
tomorrow because both the Ministers have to
go to the Lok Sabha for voting on some
Constitutional Amendment Bill.

SHRI MENTAY PADMANABHAM
Then let the statement me read out tomorrow
itself.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Today he will read the
statement.

SHRI MENTAY PADMANABHAM
After the reply .... {Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Today he wiU xe«d
the statement. It is a very brief statement.

SHRI MENTAY PADMANABHAM
The Railway Minister will not meet with
any accident ___ {Interruption)

W ArrT IFw Aew (ST W6WE) ¢
TURITeTE oY, g 3w #Y quAr fimar
ffy § waer afeadr 55 A ofe &
T 7 1986 HuF 71 fert iy amrg
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[ s s avan] _
Mz Jak a1z IF 7B ML TTHAF 1B
wfadr wex # fag or affr @,
fraat fetd sady, 1992 § = 2

I § geg ¥ 94 wX ¥y adg,
il Fo-aHi uE difEw Wt faen
FAITHIT G A1 ARG G AT T A7 g
R IHA @Az W ¥ qer wfaar ¥
garg &1 T Eeir o

TNUIMN NG A MT § a6 & |
AT feavew M amw @ ¥ figsw
qgT T IqA T qF AW G A ) 0w
ad foerr Aifc ot fagre & == o A
IJAFT FATET KT & He FRA= foar
2, 7% Ty famafaumem 2

A1 | AT AE AT A TiEm g
s 77 7€ «ifg ¥ St AifE & sade
FT AT T AT R § 7

Fwar 9 S A% s A g, a0 wd
T ¥ W 5§ W { A FEF Fr 7w
Wt § 7

ot onfx fog: sTEwnoTm W, W
mEOg o=l ¥ FWaTeT 9% W [
fea¥é agi weqw & W &, wE 9T WOw
foae o e € ... (sgRew)

Juawvme (AWt AT T o
ars adr § dfaam gEET 97 W=
gy g foai 3o wdr wiT A s
fawra #f dFi N ogwr g, it
HITT % agl T I W § o SO T
fr g s mag dargw fawre Wt W
TAT /T T welt F1 @dadr AR INF
T Ffiedeg s & fog & 1 ...
(woem) -

ot iy fog : . mEwA,. § ool
oA g ., ()
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Iyawrers  (siwdt qIar w) .
AT AN GAT § 3OCE F&F AAT A2
ar ... (mEaw)

S ke g 9T W Tt 1 U
¥ 3t qrvww w9t 2, afaw 4 12 o
T, AT WOFT gty g Ay # 12 Ard
¥ OFAT X Z 7

AR (WA FINT TAOw)
ar oo aty A gL, (emEEw)

SHRI VIREN J. SHAH (Maharashtra) : If
he is prepared to be here tomorrow it is all
right.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : He is not prepared to
be here tomorrow. He has to go somewhere. It
is his request to reach there.

g Gt aw W g, mAg A B Efw
#AT § AT IR w1 wwaAw g g
oo (vomaer)

B & ATOET TAL 1 2 A1EE F7 gfrnaaw
2 &1 wgwr STMA 12 aiitE FFT AN
oI ¥ FeAr S w wAAT Rade 7 F
T fF #9 &1 Tred T 37 9T AT

MESSAGE FROM THE LOK SABHA
THE FINANCE BILL, 1992

SECRETARY-GENERAL : Madam, I have
to report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha :

"In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha. - I
am directed ?b enclose the Finance
Bill, 1992, as passed



